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CENTRAL ADMINISTRATIVE TRIBUNAL
principal bench

NEW DELHI
\  y

'  O.A. NO. 1640/97

this the ZSrd day of July, 1997^
HON BLE SHRI iTIJ^ttpc mtK. M. AGARWAL, CHAIRMAN
HONBLE SHRI N. SAHU, MEMBER (A)

R/oVloJ? Chotelal Jain.
New Delhi-110010.
cru ck • 'Applicant(By Shri u. Srlvaatava with Shri m. k Gaur ah

baur, Advocate)
- Versus -

Union of India through the
Secretary, Ministry of Defence
Government of India,
New Delhi,

2.

3..

Respondents

The Chief of the Air staff
Se: (CayulJIian).
Mr ,
Palam,
New Delhi-110010.

E  R (ORAL)Shri Justice K. M. Agarwal,
Heard the learned counsel for the applicant on

admission.

submitted that the applicant
„  ̂ -IP-nt Assistant

- Pe-desld„ated as Lover Division cierh.
"  a pnayer foe

re-fixation of hie ^ -his seniority from the date of his
initial appointment and oonseauenti i
a-lorlty Hat i h ' aMandment In thelist issued by the department. The learned

■rW teat a, similar question was ■MueipLion was raised
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by one of the Lower Division clerks i„
By order dated ,5.2., 996, the apolloatiol

wos allowed with a direotion to the respondents to
declare the petitioner's seniority with effect from
"■5-- '56' . that is. the date of his initial
aopointment. Similar'relief has teen olaimed in the
Pf©sent qddI i t i rvn j iBolication. we are. therefore, of the view
that if the facts are identical t-h i •laentical, the relief, granted by
this Tribunal in TANd. „/,99, decided on ,5.2. 1996
may also be made available to the applicant m ' the
present case. Accorriinniu■  otdinflly, we are of the- view thatfbts application may be disposed of at the admission
atase itself by directing that if the facts are
Identical. the applicant shall also get the same

33 WQS Qivpn fo +-Kg ven to the applicant in ta No.
decided cn 15.2. 1996.

A
Ordered accordingl'

^  K. M. Agarwal )
-Chairman

/as/
(  N. Sahu )
Member (A)
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